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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1400 of 2024

IN THE MATTER OF:

DEVENDRA FAUJDAR APPLICANT
VERSUS

STATE OF UTTAR PRADESH RESPONDENT

Objections of Applicant on Status Report dated 17.02.2026 filed by

Respondent — District Magistrate, Mathura, Uttar Pradesh (U.P) along

[y

with affidavit

That vide order dated 23.02.2026, this Hon’ble Tribunal directed the
parties to complete the pleadings within six weeks. These are the
Applicant’s objections to the consolidated report filed by the District
Magistrate.

That the Respondents have filed a misleading, incomplete, and factually
incorrect report, which fails to disclose the true extent of environmental
damage caused to the Applicant’s land situated in Village Magorra, District
Mathura, falling within the Taj Trapezium Zone (TTZ).

That the Respondents have failed to comply with the directions of this
Hon’ble Tribunal in their true letter and spirit and have instead attempted
to justify illegal acts through unilateral and defective inspections.

That the alleged compliance is merely illusory, based on incomplete and
self-serving reports, without proper verification.

It 1s admitted that the inspection was delayed due to waterlogging;
however, the subsequent inspection is vitiated as the Applicant was never
informed or associated with the demarcation process, and no transparent

demarcation process was followed.
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6. The so-called “comprehensive exercise” is unilateral, unsupported by
scientific assessment, and conducted without the participation of the
Applicant.

7. It is admitted that the Applicant raised grievances regarding: (1) illegal
felling of trees, and (i1) illegal excavation/mining. However, the
Respondents have grossly misrepresented the scale and impact of both.

8. That the Respondents have acknowledged only 41 trees and certain shrubs.
H2 cases were filed against the uprooting, and a charge-sheet was
submitted before the ACJM, Mathura, which is pending trial.

9. Itis further denied that no illegal mining took place. The claim that no soil
was excavated from Khasra No. 710/2 is factually incorrect. The actual site
condition is: Chak road (Plot 698A) — Drain (Plot 699) — Applicant’s
land (Plot 710/2). Excavation has clearly extended into the Applicant’s
land, causing damage, as evidenced by the photographs already on record.
The claim that soil was “re-deposited” is false and contrary to the ground
reality. True Copy of the Photographs of the ground situation is attached
as ANNEXURE R1

10.The Respondents have wrongly concluded that no illegal excavation took
place. It is submitted that the excavation has caused damage to root
systems, soil degradation, and an adverse impact on agricultural utility.
The excavation activity has caused permanent damage to the Applicant’s
land and vegetation.

11. The police investigation is defective and incomplete, as the JCB used in
the offence was never seized, and no forensic or mechanical verification
was conducted.

12. The police, in collusion with the authorities, have exonerated Respondent
No. 9 from the FIR, despite the Applicant’s allegation that his JCB was
used in the process of mining and excavation. This aspect was neither dealt

with in the investigation by the police officials nor by the Mining Officer.
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The exoneration of Respondent No. 9 is unjustified and raises serious
doubts.

13.In view of the above, it is respectfully submitted that the consolidated
report filed by the Respondents is incomplete, misleading and contrary to
the factual position on record. The Respondents have failed to conduct a
fair and transparent investigation and have not properly assessed the
environmental damage caused to the Applicant’s land. It is, therefore, most
respectfully prayed that this Hon’ble Tribunal may be pleased to reject the

said report and pass appropriate directions in the interest of justice.

Filed Through:

CAJ*Q" ;"A‘{M; Chetan Jadon

Advocate

1% Floor, Majestic Signia, Plot no. A-27, Block A,
Industrial Area, Sector 62, Noida, Uttar Pradesh 201309

Jadonchetan969@gmail.com



j, "f_,‘ 3.n¢ !my.

wota nonsupiciat|[[IEHIN
Government of Uttar Pradesh

a-Stamp Y 1T

,~/

>
\

4
Y
=

- ,—-—,—r::‘:’_ﬁ
7

o g
74
e

>

"0
£

ceverranos, A~ i .f
§ A % ', 2 = :' v 5

AR A=A

4 q’l‘. .."" }

IN-UPB1046288180018Y [

90-Mar-2020 12:96 PM '
NEWIMPACC (SV)/ up14808004

} (SUBIN- UPUP148080045900274495243 )
: DEVENDHA FAUJDAR

Cortificato No.
Cortiicato Issuod Dato
Account Reterence
Uniquo Doc. Roterence

/ MATHUR; )

o

2T £ 25T 4L

012012002042 2

s 7 P

—— — -

4 1. The authenticity of thiv &

PN R

o N
t
K
u
{ é :
§ 2
| 5
§ Purchasod by o) §
A | § Doscription of Document Articlo 4 Affldavit | % ', 2 ”, ,
ALY Y 4 ) 7,
\\\\ } Property Doscription NotAppliGable. 1 e g ‘('
.1 f Consideration Prico (Rs:) IR % gi*
{ 3 First Party DEVENDRA FAUJDAR g .,‘
3 sccond Party Not Applicable 11 g : ’;
l, N E; Stamp Duty Paid By ' DEVENDHA FAUJDA *’(,‘
g Stamp Duty Amount(Rs.) \ § ‘"‘““‘““,“';é -;
: < E : ? § ,:1 i'
TN Ol & T
hun RELE
Féhy & GRS /¢
8 N Y < “t)
M. % P/
AR\~ g TEE
A W 3 5
(=g e g
g INCURETY §
“ U g B emrrsnaonassserestnsasaeniane e a \\
7 BEFOR THE NATIONAL GREEN TRIBUNAL 2 K
b PRINCIPLE BENCH AT NEW DELHI 2\
IN ORIGINAL APPLICATION No- /2024 5 § A
(UNDER SECTION 18(1) READ WITH SECTION 14& 15 OF THE) g R
NATIONAL GREEN TRIBUNAL ACT,2010 § !
ER OF <
T R S APPLICANT § 3
BILL 2 VERSUS | i
1{{ § State Of UP Ors g T “RERSPONDENTS A0
(Y B AFFIDAVIT 34
w é 1, Devendra Faujdar aged about 54 years s/o Badan Singh, 188/3 Radha city Krishna Nagar, Mathura do hereby § \
-{ Jo 7 2 solemnly affirm and declare as under: §
vv P ’,“ i €
7234 # 1. ThatIam the applicant in the present application and as such am well conversant with the facts and circumstances 5
Yot 4 case, hence, competent to swear this affidavit. g
b, 5 2. That I have read and understood the Obections against DM repoyt date 17.02.2026 with all the supported 8
f Vg € documents including annexures. §
{ 7 & 3. That the contents of the present Objections, list of dates and annexures are true and correct to the best of my &
30 % knowledge and belief. No part of the same is false and nothing material has been concealed therefrom. §
1LA 5 4, ‘That the annexures are true copies of the respective originals. : \NP,J g
Tho'Contants of the affidav /y
avit o dorump tg ; §
' reaﬂ O'Vef & (41 al”f‘d t : DEPONENT 3
// Who i Fag' O Shri,. \ n\
A On Yerifieda l} l&l adesh oy this 3 dny of march 2026 that th&c@ontents of my above afﬂda\nt are true an
al iy correat &M 1y éﬁ §1d betief and no part olit i false rothing material has been concealed
« »:;gxsmtcneﬁmn {%, H (61 f w DEPONENT. PP
L& Chamipsd e Ry a M \ y
( i ! LA lenlulg:y A\'iéﬂ / tfﬂ 'ﬂrr" & b’tm ﬁq ALSTY § :
\cor ficalo shiould bo verified at W &fllmﬂwb AT Ing %Gg{? _—

ll!lc:ulo and os nvnllmble App rend

lhn uvers of the certificata

hM-u"”uM& Compatent Authority, %6




“% Singa Patti, Uttar Pradesh, India

} Cg38+cve, Singa Patti, Uttar Pradesh 281123, India

Lat 27.403931° Long 77.517365°

ogle * “mﬁ 28/03/26 04:57 PM GMT +05:30




“ Singa Patti, Uttar Pradesh, India

g N
Cg38+cve, Singa Patti, Uttar Pradesh 281123, India

Lat 27.403931° Long 77.517365°
mﬁ 28/03/26 04:57 PM GMT +05:30




........

- e - . . N . . 44 ) .
i ‘f i st —';"\‘.'« . g . > 3 2 ._l’[ ' A
B G o 3 i AR e o ST WS . -
AT in s (B Db s 3 N Ry SN : ¥ e
I ot JK" SR e & N ? " ’ | o o \. v

o ¥ 30 : N0 Ty P
i g A SR Y O o S _’{.. <‘_é,{, ;
w5 e AP F ol 5 N Y-

- _ 5 |
. i . %

“» B GPs Map Camera

Eheskini® Singa Patti, Uttar Pradesh, India

i W - D
y S p -.""’ b "= 34

(' =T o’
o’ AT

= On

y . Cg38+cvc, Singa Patti, Uttar Pradesh 281123, India
D <% Lat 27.404767° Long 77.518241°
oogle ° 28/03/26 05:21 PM GMT +05:30

T P " F I - T

* 4
|

‘\\ o



..‘J‘ -

. ;a"

- ";'?"
‘grﬁ

Cg39+7my, Sonkh Rd, Loriha Patti, Uttar Pradesh
281123, India

Lat 27.404974° Long 77.51869°

28/03/26 05 11 PM GMT +O5 30




o 1 B GPS Map Camera
— Singa Patti, Uttar Pradesh, India

' Cg38+cvce, Singa Patti, Uttar Pradesh 281123, India

Lat 27.403735° Long 77.517261°
"“ﬁ 28/03/26 05:28 PM GMT +05:30




~ 28/03/26 05:12 PM GMT +05:30

Cg39+7mv, Sonkh Rd, Loriha Patti, Uttar Pradesh
281123, India
Lat 27.404973° Long 77.518689°



S ‘g Cg38+cvc, Singa Patti, Uttar Pradesh 281123, India
=X Lat 27.404534° Long 77.517981°

" 28/03/26 05:24 PM GMT +05:30




B GPS Map Camera ~

DGR Singa Patti, Uttar Pradesh, India
T T

8
. 1‘ 3 Cg38+cvc, Singa Patti, Uttar Pradesh 281123, India
wade @ VL 7 Lat 27.404156° Long 77.517543°
8Google " . 28/03/26 05:26 PM GMT +05:30



s
- - "
I
ey
' v
it /
T "
; ! 2
) v
pRX / s =
y —.-.?'/—'
by B
S
>
(¥ J P ;’7, 7 [
~ b,
‘ w’ ", oy . "‘1 L
S . A : 3
" - T ]
& g} g 3 ') o~ >3 7 2% x._‘. s," 5\
o B o, GPS Map Camera

Cg38+cvc, Singa Patti, Uttar Pradesh 281123, India
?,b_m - Lat 27.403645° Long 77.517262°
’l’&’,’.,‘°9|e\—@“‘ﬁ 28/03/26 05:30 PM GMT +05:30






